
01AR B
EFO

R
E 

TH
E 

N
A

TIO
N

A
L 

G
REEN

 

ate 
Veneeda 

CPPB 
Gracas STATE 

OF 
GOA Reg 

No:301 

O
R

IG
IN

A
L 

A
PPLIC

A
TIO

N
 

N
O

. 

249/2023 

G
O

V
T 

S 

N
ew

s 

item
 

on 

India's 

Sinking 

Islands 

appeared 
in

 
the 

Hindu 

19.03.2023 

W
ITH O

R
IG

IN
A

L 

A
PPLIC

A
TIO

N
 

NO. 

795/2023 are 
the 

worst 
hit 

states" 

appearing 
in 

Indian 

Express 

News 
Item

 
titled 

CO
U

N
TER 

A
FFID

A
V

IT 

ON 

B
EH

A
LF 

O
F

 

STA
TE 

OF G
O

A
 I, Shri. 

Puneet 

K
um

ar 

Goel, 

Indian 

N
ational, 

major 
of 

age, having 

office 

at 3 Floor, 

Secretariat, 

Porvorim
, 

Goa do 
on 

solem
n 

affirm
ation 

state 

and 

subm
it 

as 

under: 

this 

affidavit 
is filed 
for 
the 

lim
ited 

purpose 
for 

placing 
on 

1. I say 

that 
I am

 

the 

C
hief 

Secretary 
of 

the 

State 
of Goa 

and 

record 

the 

steps 

taken 
b

y
 

the 

State 
of 

Goa 
to 

form
ulate 

CZM
P 

IC
R

Z
P

 
as 

per 

IC
R

Z
P 

notification 

2019. 

was 

issued 
in 

favour 

of 

N
C

SC
M

 

C
hennai 

lo 

prepare 

2. 
I say 

that 
as 

per 

th
e 

C
R

Z 

N
otilication 

2
0

|| 
the 

work 

order 

TRIBU
N

A
L 

PR
IN

C
IPA

L 

B
EN

C
H

, 

N
EW

 

D
ELH

I 

"Third 
of India's 

coastline 

vulnerable 
to 

dated 
06.12.2023 

erosion 

C
ZM

P 

2011. 
| lereto 

annexed 
is 

the 

copy 
of said 

order w
hich 

is m
arked 

as A
N

N
E 

X
U

R
E"A

". 
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da 
CPPB. G

 

3. I say 

that 

CZM
P 

was 

prepared 
in

 
the 

scale 
of 1:25000 

NCSCM
, 

Chennai 
and 

sim
ultancously 

the 

work 

order 
Wa 

also 

issued 
to 

N
C

SC
M

, 

Chennai 
to

 

prepare 

CZM
P 

in 

the scale 
of 1:4000. 

H
ereto 

annexed 
is the 

copy 
of work 

order issued 

to 

N
CSCM

 

Chennai 

w
hich 

is 

m
arked 

as 

A
N

N
E

X
U

R
E

 
"B". 

4. I say 

that 

Draft 

CZM
P 

2011 
in 
the 

scale 
of 1:25000 

and 1:4000 
was 

received 
by 
the 

State 
of Goa 
on 30/01/2021 

and 

thereafter 

public 

hearing 
was 

conducted 
in 
the 

District 

of South 

Goa 
and 

N
orth 

Goa 

on 
07/03/2021. 

Subsequently 

as 
per 
the 

direction 
of Hon'ble 

National 

Green 

Tribunal 

Principle 

Bench, 

New 

Delhi 

contained 
in 

order 

dated 31/05/2021 
in 

O
riginal 

A
pplication 

No. 

118/2021, 

the second 

public 

consultation 

was 

carried 
out 
in 
the 

D
istrict 

of the 

South 

Goa 

and 

North 

Goa 
on 08/07/2021. 

Hereto 

5. I say 

that 

upon 

conducting 
the 

public 

hearing, 
all 
the suggestions/objections 

were 

exam
ined 

by 

our 

State 

and were 

forw
arded 

to 

NCSCM
 

for 

necessary 

am
ends. 6. I say 

that 
the 

N
CSCM

 

thereafier 

incorporated 
the 

changes 

w
herever 

required 

and 

subm
itted 

the 

resh 

m
aps/plans 

to 

annexed 
is 
the 

copy 
of 

order 

passed 
by 

Hon'ble 

National 

Green 

Tribunal 

Principle 

Bench, 

New 

Delhi 

which 
is 

marked 
as ANNEXURE 
"C

". 

563



the 

Goa 

Coastal 

Zone 

M
anagement 

Authority 

(GCZM
A) 

who 

thereafter 

approved 
the 

sam
e 

and 

forw
arded 

the 

said m
aps/plans 

to 

N
ational 

Coastal 

Zone 

M
anagement 

Gov 
7. I say 

that 
as 

per 

the 

w
ork 

order 

which 

was 

issued 
to

 

the N
CSCM

 

for 

preparing 

M
aps 

in 

the 

scale 
of 

1:4000, 

the said 

NCSCM
 

provided 
us 

maps 
in 

M
arch 

2023 

based 
on 

the 

approved 

C
ZM

P 

2011. 

Upon 

verification 
of the 

sam
e, it was 

observed 

that 

the 

said 

plan 

was 
not 
in 

sync 

w
ith 

the notified 

cadastral 

plans 
of the 

State 
of Goa 

and 

hence 

this 

D
epartm

ent 

of Environm
ent 

by 

the 

D
irectorate 

of 
of Departm

ent 

betw
een 

Settlem
ent 

and 

Land 

R
ecords. 

The 

D
epartm

ent 

of 

Environm
ent 

even 

had 

video 

conferences 

on 

21/11/2023 

and 

20/12/2023 

with 

the 

said 

agency 
for 

corrections 
to 
be 

done 
in

 

the 

CZM
P 

2011, 

but 

there 
is no 

response 
as 

yet from
 

N
CSCM

. 

Hereto 

annexed 

are 

the 

copies 

of 
W

as 

8. I say 

that 
in 

view
 

of the 

above 
the 

H
on'ble 

Chief 

M
inister 

of Goa 

had 
to

 

seek 

the 

intervention 
of the 

H
on'ble 

M
inister 

for 

Environm
ent, 

Forests 
&

 

Clim
ate 

Change, 

G
overnm

ent 
of lndia, 

New 

Delhi, 

upon 

whose 

instructions 

the 

Joint 

Secretary 
of M

oEF 
&

 

Clim
ate 

Change 

Authority, 

New 

Delhi 

who 

finally 

gave 
the 

approval 
for 

CZM
P 

2011 

m
aps 

in
 

the 

scale 
of 1:25000 
on 

06/09/2022. 

anom
aly 

was 

im
m

ediately 

brought 
to 

the 

notice 
of the 

Environm
ent 

and 

N
C

SC
M

, 

Chennai 

w
hich 

is 

m
arked 

as 

m
ade 

correspondence 
ANNEXURE 
"D

" 
Colly. 
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called 

upon 
to 

chair 
a meeting 

with 

NCSCM
 

to 

sort 
out the 

im
pending 

issue. 

9. T
 

say 

that 

the 

said 

m
eeting 

was 

conducted 
at N

CSCM
 

Chennai 
on 23/02/2024. 

Hereto 

annexed 
is the 

copy 
ol 

the 

said 

M
inutes 

of the 

M
eeting 

which 
is 

m
arked 

as ANNEXURE 
"E". 

10.1 
say 
that 

pursuant 
to 
the 

said 

m
eeting, 

D
irectorate 

o1 

Settlem
ent 

and 

Land 

Records 
of the 

State 
of Goa 

has delineated 

the 

bunds 
in 

accordance 

with 

the 

notified 

1
1

.I 
say 
that 

sim
ultaneously 

the 

State 
of Goa 

has 

also appointed 
a separate 

agency 

nam
ely 

National 

Centre 
for Earth 

Sciences 

Studies, 

Thrivananthapuram
 

to 

prepare 

CZM
P 

2019 
as per 

CRZ 

Notification 

2019 
by issuing 
a 

12.J 

say 

that 

National 

Centre 
for 

Earth 

Sciences 

Studies, 

Thrivananthapuram
 

upon 

receiving 

the 

work 

order 

haS already 
started 
doing 

prelim
inary 

works 
for 

field 

m
apping 

cadastral 

plans 
of the 

State 
of Goa 

and 
has 

forw
arded 

the sam
e 

to 

the 

N
CSCM

 
on 

28/03/2024. 

work 

order 
on 

13/12/2022. 

Hereto 

annexed 
is the 

copy 
of 

the 

said 

work 

order 

which 
is 

m
arked 

as A
N

N
EX

U
RE 

F". 

and 

verification 
of m

orphologylecosystem
, 

land 

use 

ete. and 

have 

visited 

the 

State 
of 

Goa 

during 

20/09/2024 
to
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22/09/2024, 13.I 
say 

that 

concurrently 
the 

NCSCM
 

Chennai 
has 

also 

been given 

work 

order 
to 

prepare 

Shore 

Line 

Change 

Maps. Hereto 

annexed 
is 
the 

copy 
of the 

said 

work 

order 

dated 28/03/2024 

which 
is marked 
as 

vide 

Thrivananthapuram 

com
m

unication 

dated 

24/04/2024 
has 

inform
ed 

that 

the CZM
P 

2019 

would 
be 

com
pleted 

by January 

2025. 

Hereto 

annexed 
is 

the 

copy 
of 

the 

said 

com
m

unication 

w
hich 

is 

NCESS 

m
arked 

as A
N

N
EX

U
R

E 
"I". 

Say 

that 

14.I 
15.I 

say 

that 

the 

proposal 

received 
by 

our 

State 

has 

also issued 
a work 

order 
to 

NCESS 

Thrivananthapuram
 

to 

prepare 

IC
R

ZP 

2019 

for 

the 
13 

islands. 

Out 
of the 
13 

islands 

one 
of the 

island 

nam
ely 

Conco 

located 
in 

C
anacona 

Taluka 
is less 

then 

10 
ha. 

16.I 
say 

that 

the 

NCSCM
 

Chennai 

vide 

com
m

unication 

dated 24/04/2024 
has 

inform
ed 

that 
by 

30/05/2024 
the 

updated 

C
ZM

P 
in

 

the 

scale 

of 1:25000 

and 

1:4000 

w
ould 

be 

provided 
to

 

our 

State. 

H
ereto 

annexed 
is the 

copy 
of 

the 

20/12/2024 
to 

21/12/2024 
and 

16/04/2024 
to 

19/04/2024. 

A
N

N
EX

U
RE 

"G
". 

said 

com
m

unication 

which 
is m

arked 
as A

N
N

EX
U

RE 

"H
" 
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T71 
Say 

that 
a proposal 

from
 

NCESS 
has 

been 

received 
tor 

preparation 
of 

IC
R

Z
P 

and 

the 

sam
e 

is being 

processcd 
Tor approval 

of the 

G
overnm

ent. 

18.1 
say 

that 

steps 

have 

been 

taken 
to 

ensure 

that 

there 
are 
no 

19.I 
say 

that 
the 

State 
of Goa 
is in 

active 

consultation 

with the 

"Deltares" 
a Netherland 

based 

company 

.alongwith 

National 

Institute 
of Oceanography 

(NIO) 
fÙr 

beach nourishm
ent 

in the 

State 
of Goa. 

20. 
I say 
that 

the 

State 
of Goa 
has 

taken 

elaborate-

steps 
to, protect 

the 

coastal 

ecology 

which 
has 

been 

eluctdated 
in 

the 

subm
ission 

made 

herein 

above. 

21.In 

view
 

of above 

subm
issions, 

it is hum
bly 

prayed 

that this 

Hon'ble 

Tribunal 

may 

pass 

such 

further. 
or other order(s), 

as 

deem
ed 

fit and 

proper 
in

 

the 

facts 

and Circum
stances 

DEPONENT 

developm
ental 

activities 

are 

carried 

out 

on 

the 

islands 

which 

will 
be 

detrim
ental 

tow
ards 

its 

existence. 

of 
the 
case. 
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V
ERIFICA

TIO
N

 

I, the 

abovenam
ed 

Deponent, 
do 

hereby 

state 
on 

solem
n 

oath and 

affirm
ation 

that 

the 

facts 

stated 

hereinabove 
in 

this 

Counter 

Affidavit 

are 

true 

and 

correct 
to 

the 

best 
of know

ledge, 

inform
ation 

and 

belief, 

and 

nothing 
has 

been 

Verified 
at Panaji 
on 
this 
26 day 
of April, 

2024. 

D
EPO

N
EN

T 

TARIA! Executed 
Before 
Mo At 

C
alangute 

- Go 

GOY Reg. 
N

o252|04|ao 
24 

Date: NOTARIÄL 

N
e
A

 

* 

Agvocate 
&t'otary 

B
arde.l 

à 

Venetreda 
Q.P.P.B, 
Grac1as 

ARPPR. Grai 

GOOARIAL 

NOTARIAL 

concealed. 
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589



590



591



592



593



594



595



596



597



598



599



600



601



602



603



604



605



606



607



608



609



610



611



612



613



614



615



616



617



618



619



620



621



622
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